FIR No. 0683/2020
PS Nangloi

4 Ld. APP for the State.

None for applicant despite repeated calls.

(DeepzaK|{Kumar-1)
DutyMM (We3/THC/Delhi

Scanned with CamScanner



FIR No. 0683/2020
SO————— PS Nangloi

22.06.2020

At 3.45 pm

At this stage, Ld. counsel for applicant has appeared and requested

for calling the 10 in the matter.

Submissions heard.

In view of the submissions, let court notice be issued to the 10 1o

appear in person on date already fixed l.e 27.06.20

DutyMM (We'st)/THC/Delhi
.2020
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: 4 FIR No. 0683/2020
, PS Nangloi

22.06.2020

Present : Ld. APP for the State.

None for applicant/accused despite calls.

Be put up on 27.06.2020.

(Dedpak Kumar-1)
DutyMM (West)/ THC/De
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S—" FIR No. 0683/2020
PS Nangloi

22.06.2020
At 3.45 pm

Al this stage, Ld. counsel for applicant has appeared and requested

for caling the 10 in the matter.
Submussions heard.

In view of the submissions, let court notice be issued to the 10 for

(Deepak Kuimg /ﬂ/

DutyMM (West)/ THC/Delhy
22.06.202

date already fixed 1L.e 27.06.2020.
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FIR No. 365/18
PS Rajouri Garden

22.06.2020

An applicatio
ton for grant of baj| [ ' Ya_
abu has been el o Il on behalf of the applicant Rajender/R)

Present - Ld. APP for the State.,

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested
In pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.
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FIR No »--.

\
FIR No. 181/18
PS Crime Branch
22.06.2020
Present -

Ld. APP for the State.
None for applicant despite repeated calls.

Record reveals that on the previous date of hearing ie.
12.06.2020, Ld. counsel for accused requested for matter to be heard

through Video Conferencing.

In view of the above and considering the inferest of justice,
let matter be put up for consideration on 28.06.2020:“\;:??\"’) N C—

Ahlmad is directed to inform th sel for accused on his

mobile phone mentioned on the application.

eepak Kumar-I)
utyMM (West)/THC/Delhi
22.06.2020
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(Peepk Kumar-1)
Dyt (West)/ THC/Delhi
22.06.2020

~
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FIR No. 343/19

ps Paschim vihar West

22.06.2020

= - : rit
This is application for seeking report from the Jail Authority

concerned qua the release of the accused Rohit.
Present . Ld. APP for the State.
None for applicant.

Report has already been received. As per the report of Jail
Authority concerned, the accused Rohit s/o Raj Kumar is wanted In
several other cases.

None has been appearing in the matter for last several dates

of hearing.
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FIR No. 550/2020

PS Rajouri Garden

Uls 356/379/34 1PC

St. Vs. 1. Naveen &
2. Inder

Procent -
Lresent : Ld. APP for the State.
Ld. counsel for both the accused persons.

This is an application for bail filed on behalf of the accused persons namely
Naveen and Inder.

Heard. File perused. Both accused are in JC since 15.06.2020. No fruitful
purpose shall be served by keeping the accused persons behind the bars. Considering
the facts and circumstances of case, both the accused persons are admitted to bail on
his furnishing personal bond in the sum of Rs. 10,000/- each with one surety of the hke
amount and further subject to the condition that accused persons shall join the
investigation as and when required, shall not contact the complainant/witnesses in any
manner and desist from doing anything which may hamper the due process of law.

Bail application disposed of accordingly.

Copy of the order be given dasti to Ld. Counsel for accused persons as

prayed for.
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FIR No. 480/2020
PS Rajouri Garden

Uls 411 IPC
St. Vs Naveen

22.06.2020

Present : Ld. APP for the State.

Ld. counsel for accused.
Naveen

Heard. File perused. Accused is in JC since 14.06.2020. Recovery has
cused behind

This is an application for bail filed on behalf of the accused

already been effected. No fruitful purpose shall be served by keeping the ac
dmitted to bail on

the bars. Considering the facts and circumstances of case, accused i1s a
with one surety of the like

his furnishing personal bond in the sum of Rs. 10,000/-
he investigation as

amount and further subject to the condition that accused shall join t
n required, shall not contact the complainant/witnesses in

g anything which may hamper the due process of law.

and whe any manner and

desist from doin
Bail application disposed of accordingly.
cused as prayed for.

Copy of the order be given dasti to Ld. Counsel for ac
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FIR No. 8813/20
psS Paschim Vihar

22.06.2020

This is application for release of vehicle bearing no. DLASCP-5183 on

superdari on behalf of the applicant Kishan Chander has  been
moved.

Present L.d. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared 1O
pursue the present application. It appears that applicant is not interested
in pursuing of his application.

Accordingly, the present applicationT dismissed for non

prosecution,

(Peepak Kumar-1)
Duty (West)/THC/Delhi
22.06.2020
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e.FIR No. 891672020
PS Tilak Nagar

22.06.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

N e &

10.07.2020. )
/
/
(DeepaX|Kumar-1) _—
DutyM (st ol

22.06.2020
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FIR No. 008916/2020
PS M. V Theft District,
Crime Branch, Delhi

22.06.2020
Present : Ld. APP for the State.

None for applicant despite repeated calls.

Be put up before the court concerned for consideration on

10.07.2020.

, (Deepak umar-1)
DutyMM (WesgL [THC/Delhi
22.06.2020
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FIR N0.1064/2015
PS Punjabi Bagh

22.06.2020
Present : Ld. APP for the State.
None for applicant despite repeated calls.
Report not received from the Jail Authority concerned.

Let fresh report be called from the Jai

in terms of previous order for 01.07.2020.

.2020
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FIR No. 664/2019
PS Tilak Nagar

22.06.2020
Present : Ld. APP for the State.
None for applicant despite calls.

Let report be called from the SHO/IO concerned as well as

Jail Authority concerned qua the status of accused Manoj @ Raman @
06.2020.

Anna in terms of previous order dated 25.05.2020 fg

<k Kumar-1)
(\Nest)lTHClDelhi
2.06.2020

(De
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22.06.2020

Present :

24.06.2020.

FIR No. 5823/2020
PS Punjabi Bagh

Ld. APP for the State.
Applicant in person.
Report not received.

Let the report be called from the SHO PS Punjabi Bagh for

(Deepgk Kumar-l)
t)/THC/Delhi
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FIR No. 1920/2020
PS Patel Nagar

22.06.2020

An application for grant of bail on behalf of the applicant/accused
Raju has been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

1)
HC/Delhi
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FIR No. 131/2020
PS Mundka

22.06,2020

An ' .
()'mufm)li(.ullnn for release of vehicle bearing registration no. HR-87E-
386 on superdari on b

Ch'l” Y 2 108 H been
moved, alf of the applicant Rohit Kumar has

Present Ld. APP for the Stalte,

None has appeared on behalf of the applicant despite
repeated calls,

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is missed for non

prosecution.

(Deepék Kumar-1)
DutyMM ( est)/THClDe\hi
22.0672020
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FIR No. 0186/2020
pS Mundka

22.06.2020

ation NO. DL-

An application for release of vehicle bearing registr
ain has

8CAX-8985 on superdari on behalf of the applicant Harshad J
been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls.

Record reveals that earlier also none had appeared to

pursue the present application. It appears that applicant 1S not interested

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.
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FIRCMG, 705012070
P4 Punjab agh

22.06.2020

An applicati
ation for grant ‘ - | ANE
of ba ) s applicantlacoused

Present : Ld. APP for the State,

Foatee

None has appeared on behalf of the applicant desgite
repeated calls.

Record reveals that earlier also none had appearcd 10
pursue the present application. It appears that applicant is not ntereted

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

(Deeppk Kurpar-1)
DutyMM Ve THC Deln
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FIR No. 124/2020
PS Rajouri Garden

22.06.2020
An icat:
eh?\{)fpl'f(:?uon for release of the articles goods on Jama Talashi on
ot the applicant/accused Rambha Devi has been moved.
Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is digmissed for non

prosecution.

(Deepak Kumar-1)
DutyMM (West)/THC/Delhi
22.06.2020
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Prosent:-

FIR No. 000517/20
PS Hari Nagar

22.06.,2020

SUr > ri.
This is an application for releasing mobile phone make Samsung on superda
LA ARPE for the Stite,

Applicant Razia in person,

CL Krishan on behall of the 10 HC Ashok,

S, ake ccord. He
Report has been filed on behalf ol 10, Same be laken on rec

ard. Perused.
Instead of releasing the articl

article has (o hoe releasoed o
Ambalal Desaj Vs. State

been reiterated hy Hon'ble

448512013 dated 10.09.201

of Gujrat, AIR 2003 SC 638. The

ttloevres YA ’ t\‘o
€5 on superdari, | am of the considered view that t
( 1S 3 ai
irecli : SUp . ~ase titled as Sunder Bh
5 per direclions of Hon'ble Supreme Court in c:

view of the Hon'ble Supreme Court has

Delhi High Court in case litled as Manijit Singh Vs. State in Crl. M.C. No

4 wherein it has been held that

“59. The valuable articlos seize
person, who, in the opinion of the court, js lawtully entitle
complainant oy whose house thert, robbery or dacoity
Preparing  detagiod panchnama of such articles,
articles an g security bone,

60. The pho(ographs of such artj
by the complair

lant, accused gs well ¢
handaoc over, Whenever necesse

valuod from a government

d by the police may he released to the

d to claim sych as the
has taken place, after
taking p!')otographs of such

Iy, the court may get the
approvec valuer,

61. The ac
not ‘/)c- msistoc upon ang the photogra
sullice for (he Purposes of evidence,»

€s durin
the p

g the trig) S

houlg
anchnam

a shouylg

As e Seizure
Curity bong as pey
directeq 0 ge the
he applic

ant ag por

Qe of filing charge

Cepal K, Mar-()
DUWMMQE) | St I-‘-\M‘QIDD\hi
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FIR No. 103/2020
PS Paschim Vihar

22.06.2020

An application for

grant of bail on behalf of the applicant Aman has
been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

In pursuing of his application.

Accordingly, the present application is dismjssed for non

prosecution.
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FIR No. 33787119
PS Paschim Vihar West

22.06.2020

An application for grant of bail on behalf of the applicant Aman has
been moved.

Present - Ld. APP for the State.

None has appeared on behalt of the applcant despite
repeated calls.

Record reveals that earlier also none had appeared 10
pursue the present application. It appears that applicant i1s not interested
in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

(Deepak|Kumar-1)
DutyMM ( D/THC/Delni
22.06.2020
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FIR No. 429/2020
PS Hari Nagar

22.06.2020
Present : Ld. APP for the State.
None for 10.

Report be called from the 10 S! Jhabbu Ram in terms of

previous order dated 12.06.2020 for 02.07.2020.

(Deepgk K mar-1)
DutyMM (West ITHC/Delhi
22.06.2020
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FIR No. 33787119
PS Paschim Vihar

22.06.2020

An application for grant of bail on behalf of the applicant Aman $i0
Sh. Harvinder has been moved.

Present : Ld. APP for the State.

None has appeared on behall of the apphcant despue

repeated calls.

Record reveals that earlier also none had appeared 1O
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application

prosecution.
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FIR No. 622/202()
ps Nihal Vvihar

22.06.2020

An application for grant of bail on behalf of the accused gantosh has

been moved.

Present : Ld. APP for the State.
d on behalf of the applicant despite

None has appearé

repeated calls.
so none had appeared 10

Record reveals that earlier al
licant is not interested

pursue the present application. It appears that app

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

(Deepak K

DutyMM (
22.06.2020
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FIR No. 455/2020

PS Moti Nagar
Uls 25/54/59 Arms Act

St. Vs. Satyam Kumar

22.06.2020
Present : Ld. APP for the State.

Ld. counsel for accused.

This is an application for bail filed on behalf of the accused Satyam Kumar.

Heard. File perused. Accused is stated to be in JC since 20.06.2020. NO

previous involvement has been reported. Recovery has already been effected. NO fruitt

purpose shall be served by keeping the accused be
e, accused is admitted 10 bail on his

~ ——~

hind the bars. Considering the 1atis

and circumstances of case and nature of the offenc

furnishing personal bond in the sum of Rs. 10,000/-
shall join the investigation as and when

with one surety of the like amount

and further subject to the condition that accused
required, shall not contact the complainant/witnesses in any manner and desist from

doing anything which may hamper the due process of law.
Bail application disposed of accordingly.

Copy of the order be given dasti to the cQ accused as prayegor.
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FIR No. gilzuzs
PS Paschim YVinar
22.06.2020
Present -

Ld. APP for the State.

None for applicant despite calls.

Report not received.

Let report be called from the concerned PS for WDO=

t.
Be put up on 28.06.2020. /

Scanned with CamScanner



Fit Mo, 221119
PS5 Hihal Yihar

An application for grant of interim

; hail on behalf of the accused
Manjeet Singh has been moved,

La. APP far the State.

P biic
FaOie Mas

[\

ppeared on behall of e

suing of his application.

Lccordingly, the present application is dismissed fo

(Degpak Kumar-i)
West)/THC/Delhi
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FIR No. 026913/2019
PS Punjabi Bagh

22.06.2020

Present - Ld. APP for the State.

None for applicant despite calls.
Report also not received.

Let report be called from the concerned PS for NDOH.

Be put up on 29.06.2020.
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FIR No. 342/2020
PS Paschim Vihar west

22.06.2020

An application for release of vehicle bearing no. DL-1ZB-0473 on
superdari on behalf of the applicant Raju has been moved.

Present : Ld. APP for the State.
None for applicant despite calls.

Be put up on 02.07.2020.

Ahlmad is directed 10 inform the counsel/apphicant on his

mobile number if any, mentioned on the application.

(

DutyMM (\%9’ )
706.2020
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FIR No. 290/2020
PS Nihal Vihar

22.06.2020

Present : Ld. APP for the State.

210 rough Video
Ld. counsel Ms. Jyoti Verma has appeared throuq \
Conferencing.
~n placed on record
Heard. Bail order of accused has nat been placed 0N :

1 S ! | s ~ad wW¢ S f'.f;]:l;’\,;t W
Counsel for accused submits that accused Sagar Parsad was

by Ms. Neha Pandey, Ld. MM, Weston 10.04.2020.
In view of the above, Ahlmad is directed 1© inform the Ahi
, o NPOH
of Ms. Neha Pandey, Ld. MM, West 10 produce the bail order on NDOH

N I aT=
ion on e

Be put up for afore-mentioned purpose/c nsiderat

application for 26.06.2020.

Scanned with CamScanner



IR N S92029
PS Punabs Bagh

. s e b o R
Uk XYE858 Dol

. -
oXcIse
ATt

QA V. Sachan
P 00 000

AL 2.1 pim

: RS .":% ‘::\ “*.‘3 ﬁe\v
Apphication taken up agam at the roquest and appaaTancs of Ld ©C
acoused Sachin,

Prosom Ld, ARP o tho Siate

L CoumnRe! for acousad,

Y o N Y
REPOILNAR HAAN TSNS nom Mo K

e Mwes CHEOEISICE
< o Tron b <

cloase of e acoused o DR £
Roqueat has batn MAdR 101 TRASY W

ONEN T

- \ \ - ‘ _~:\“‘ N » R e A ]
R AOCUSOE DA ANDRCY DO R
Mhat INVESTAALON AGAINSTL NG ACAE Sad 1

- g
gl TR B

= - s
.,“‘,\k\ o P2
\\‘\"s ‘\‘ %

|\\ l“ ‘(” “‘( I ‘( { ‘”‘( (l { 5 : 1 X 1} l\l,,“‘\ AN SN 1 4 4 W O, N S
‘ ‘ \ il .\1 : (\‘ lNli \l h\ \‘ N NN \\‘ Ui
l N ‘ N NI NiT _\“\i \ \\\\. . ,.\ : S - -
“ ( ll \(’ ‘ ( ‘ D \l O i AU AR \.l!{i R AN ‘ REN ’\‘ ~ e N e
\\l\\ )‘ \“( { (i “:\ { l i (O i !
3 ‘t\\ ~ '“\\.‘ — A, \,
~ W RN S ‘\‘\ o~ ‘\
“ YA A\ \\\ '\\\jl N -\,‘ . 5 ‘, N pe— ~— ~
ll(‘ (L ‘ { ‘ll\’( kl\ i ‘kll\\k N } NN S A ML RS ol

P \.‘ i t \11 \ \1 \l ‘?\‘! I aw) e ST » QY B < Y3 o -~
( ( )( { “ { LG (\( \}(\ (qhtll.“ \‘\’;\\\\\\:\ A ] :‘“ ORE ke S L ~ 0~

“‘ \, 2 \ s ) | :

) ] .

L Considorng e R
accused behind e DAY, CONSIARTI

s g DOISON Doina iy T SRR
i RATRhNG PRISenY 2
usod I8 adnmitiad 10 pail on NS RADSING 3
acounea@ by «

" ( ,‘ l\( N { i 11 ‘ AN “" "’ > i~y e Py TN \\.“: V'\&
N ‘\ < S \, UL S R e\ (.;. (
N \‘ ’\\\ \ ’\ [0 \t‘
) )()/ \/Vlil‘ (‘ » \l ” \1\’ ‘\ {\ ‘\ ‘ “\\““ SNy

R nOE oG
E i b » PN W
s ~ amcd wyiment POGREETN ~‘-

1 om i MVOSTIRATION A AN WRNE £X | -
”‘v'“ ‘.‘(\(\“:\(\(* :‘h‘"i !k l ~» m.\ A n‘k‘ b‘@ ‘\1\‘1‘&«'\;\:\"\3 b'_‘t.k‘-'w

3O AT TN \’\; \\‘\\\. \l‘\\\\\ L9 R R
ihe i"()ln}“'\m‘\]“/\Nlil\(\ﬁﬁ‘\\:\ TR EAY MR

A R
may hampe Me dUe Process & 3 \3

‘Wz\s& }\.59\ ‘\‘“

osed of accodngly. "B
Bail application FRPOIOA VT A

% . R o et & Q ).ﬁw.\p‘t 'V1.‘
\1 1, y J \"\]s O ’Q.\“ ) {;‘.55-{1;._ ,‘?'\\L‘.(,\ﬁ\\"( gr\xx';'(’i& % ,\i g‘\. ,{‘ LA L34 4 “. {
‘ ) )\ i { ‘ i ~

3
’ |
i

P

Scanned with CamScanner



22.06.2020

Present :

FIR No. 218/2020
PS Paschim Vihar Est

L.d. APP for the State.

None for applicant despite calls.

No report received.

Let fresh report be called from the concerned PS for NDOH.

Be put up on 29.06.2020.
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FIR No. 168/2020
PS Rajouri Garden

22.06.2020

Present : Ld. APP for the State,
Ld. counsel for applicant/accused.

IO ASI Subhash has filed objection for the release of Jama

Talashi Articles on the ground of pending investigation.

In view of the above and considering the request of the
counsel for accused, let fresh report be called from the 10 ASI Subhash

for 29.06.2020.
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FIR No. 262/2020
PS Mundka

22.06.2020

An aPD"(_:ation for release of vehicle bearing no. HR-13Q-7735 on
superdari on behalf of the applicant Rajender has been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared t0
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

(Deepak Kumai-1)
DutyMM (WesyrTHC/Delhi
22.06.2020
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FIR No. 0170/2020
PS Punjabi Bagh

22.06.2020

An appligation for release of vehicle bearing no. DL-15AD-7757 on
superdari on behalf of the applicant Paras Wadwa has been moved.

Present: Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested
in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

(Deepak|Kumxar-1)
DutyMM ( THC/Delhi
22.06.2020
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FIR No. 182/2020
PS Punjabi Bagh

22.06.2020

An application for release of vehicle bearing registration no. DL-5CG-

g?fs (;“ Superdari on behalf of the applicant Shuchi Jain has been
ved,

Present - Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls,

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution,

22.06.2020
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FIR No. 548/2020
PS Punjabi Bagh

22.06.2020

An applicati i
pplication for grant of bail on behalf of the accused/applicant

Rakesh has been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls.

veals that earlier also none had appeared 10

Record re
t is not interested

pursue the present application. It appears that applican

in pursuing of his application.
plication is dismissed for non

Accordingly, the present ap

prosecution.

(Deepdk mar-1)
DutyMM sH/T HC/Delhi
22.06.2020
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FIR No. 9043212020
PS Paschim Vihar East

22.06.2020

An application for i !
. grant of bail on behalf of the accusedlapplicant
Suresh Nishad has been moved. "

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despie
repeated calls.

Record reveals that earlier also none had appeared 10
. - intorociort
pursue the present application. It appears that applicant 15 not Interese=s

in pursuing of his application.

issed for non

Accordingly, the present application is

prosecution.
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FIR No. 29812020

PS Mundka
22.06.2020
An application for grant of bail on behalf of the accused Parveen has
been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

= i
Record reveals that earlier also none had appeared 10

pursue the present application. It appears that applicant is not interested
in pursuing of his application.

e B et ; .
Accordingly. the present application 1S dismissed for no

prosecution.
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22.06.2020

Present :

26.06.2020.

FIR No. 187/2020
PS Rajoun G

arten

Ld. APP for the State.
None for applicant.
No report received.

Let fresh report be called in terms O

Scanned with CamScanner



FIR No. 112/2020
PS Paschim Vihar West

22.06.2020
Present : Ld. APP for the State.

Ld. counsel for applicant/accused.

e heard through

Counsel for accused prays for matter 10 D

Video Conferencing.
nsideration through Video

Let the matter be put up for €O
Conferencing on 27.06.2020.

Ahlmad is directed to do the needful.
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e.FIR No. 1442/2019
PS Paschim Vihar West

22.06.2020

Present : Ld. APP for the State.

Ld. counsel for applicant/accused.

Counsel for accused prays for matter to be heard through

Video Conferencing.

Let the matter be put up for consideration through Video

Conferencing on 27.06.2020.

Ahlmad is directed to do the needf
|

)
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FIR N0o.590/18
PS Rajouri Garden

22.06.2020

An application for grant of bail on behalf of the accused Rohit
Kapoor has been moved.

Present : Ld. APP for the State.

" . Py !!;.:
None has appeared on behaif of the applicant desp

repeated calls.

' 4 an e g’}d {O
Record reveals that earlier also none nad appear

ars that applicant 15 not interested

pursue the present application. It appe

in pursuing of his application.

icati ' ed for non
Accordingly, the present application 1S dismissed fo

prosecution. .

(Degpa umar-1) |
DutyMM Jest)T HC/Delnt
22.06.2020
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FIR No. 439/2020
PS Moti Nagar

22.06.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

Report not received.

r NDOH.

med fo
Let the report be called from the SHO conce

1 20,
Be put up for consideration on 30.06.20
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FIR No. 001909/2020
PS Patel Nagar Central

22.06.2020

An application for r

X elease of vehi i -6SAV-7129 on
superdari has been | ehicle bearing no. DL-6

moved.

Present - Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared 0
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

issed for non

Accordingly, the present application is

prosecution.
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FIR No. 01292020
PS Tilak Nagar

22.06.2020

An applicati :
ton for calling the sta - ;
. sre p & -oncerned
has been moved. 9 tus report from the SHO concerne

Present : Ld. APP for the State.

None has appeared on behalf of the apphcant Cespre
repeated calls.

: e by x4 rwsioared 10
Record reveals that earlier also none had appeared ©
. < syl ant S Ot :?ﬂ?;"?:‘,:lﬁi)(f
pursue the present application. It appears that apphcant 1§ not e

in pursuing of his application.

Accordingly, the present applicaton 1S dismussed for non
prosecution. /7
7 5 .

{ (Westy THC/Delhi
22.06.2020
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FIR No. 311/20
PS Kirti Nagar

atalashi articles on behalf of the

Ld. APP for the State.

None has appeared on behalf of the applcant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

(Deepak K
DutyMM (West

Scanned with CamScanner



Present - Ld. APP for the State.

None has appeared on behalf of the

apphcant despie
repeated calls.

e

Record reveals that earlier also none had appeared o
Dursue the nrecent annlicatina 46 e
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FIR No. 89/2020
PS Kirti Nagar

22.06.2020

This is a s .
on Super%;;‘:sg:\o‘;;gr|frelease of Ve.hic!e bearing no. DL-9CAJ-0597
moved. alf of the applicant Narinder Kumar has been

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls.

als that earlier also none had appeared 10

on. It appears that applicant 1s no

Record reve
t interested

pursue the present applicat
in pursuing of his application.

the present application is dismissed for non

Accordingly,

prosecution.

(De umar-1)
DutyMM \Nest)lTHCiDe\h'z
22.06.2020
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movedq. YS! Ot the applicant Radhey Shyam has been

Present : “
esent : Ld. APP for the State.

NG

o

one has appeared on behalf of the applicant despite

in pursuing of his applicaton.

~—

Accordingly. the present application is issed for non

(Deepgk Kumar-1)
DutyMM (¥¥est)/ THC/Delhi
.06.2020
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FIR No. 735/17
PS Nihal Vihar

22.06.2020

This is icati :
application for seeking cancellation of NBW and recalling of

proqeedings uls 82 CrP.C on behalf of the applicant/accused Meera
Devi has been moved.

Present : Ld. APP for the State.

=
Q.
(0
)]
)
4
0

None has appeared on behalf of the applican
repeated calls.

: et 3
Record reveals that earlier also none had appeared 10

icafi 1 is not interested
pursue the present application. It appears that applicant is not it

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.
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FIR No. Not Known
St. Vs. Habibul

22.06.2020

This is apnlicati _
Nagar Olfil:;‘elfa?foh for SEek!ng status report from the I0/SHO PS Moti
nalf of the applicant/accused Habibul has been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls.

one had appeared 10

plicant is not interested

Record reveals that earlier also n
pursue the present application. It appears that ap

in pursuing of his application.

Accordingly, the present application | ismissed for nor

prosecution. N

(Deepak Kumar-1)

DutyMM/(fvest)/ THC/D
2.06.202

thi
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FIR No. 144/2020
PS Punjabi Bagh

22.06.2020

This is icati
on su aﬂpdpht.:atxon for release of vehicle bearing no. DL-12€G-2021
o éler ari on behalf of the applicant Amarjot Singh has been

Present:  Ld. APP for the State.
None has appeared on behalf of the apphcant despite

repeated calls.
Record reveals that earlier also nont had appeared 10

pears that applicant 1S not interested

pursue the present application. it ap
in pursuing of his application.

the present application awssed

is dis

paccordingly,

amsecuﬂon.

(Deepak Jumar-1)
W/ THC/Deltn
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FIR No. 375/2020
PS Paschim Vihar

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested
In pursuing of his application.

Accordingly, the present application is djsmissed for non

prosecution.

(Deepa nar-1)
DutyMM (West)/THC/Delhi
22.06.2020
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22.06.2020

PLesen

L. APP for the State.

Nong for applicant.

Be pul up on 03.07.2020.

FIR No. 214/2020
PS Paschim Vihar

ar-1) .
sl)ITHCIDe\hl
6.2020

(Deeppk
DutyMM (
22.
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————

FIR No. 376/2020
PS Rajouri Garden

22.06.2020
Present - Ld. APP for the State.

None for applicant.
hority concerned qua the

Let report be called from the Jail Aut

status of accused for 04.07.2020.
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Meenakshi Vs. Anil Diwan

22.06.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

07.2020.

Be put up before the court concerned on

22.06.2020
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Inderjeet Singh Khokhar
Vs. Jaspal Singh Khokhar

22.06.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

Be put up before the court concerned on 08.07.2020.

Applicant be informed on  his mobile number if any,

mentioned on the application.
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FIR No. 002673/2020
PS Hari Nagar

22.06.2020

Present : Ld. APP for the State.

None for applicant.
Report not received from the Jail Authority concerned.

Let fresh report be called from the Jail Authority concerned in

terms of previous order for 26.06.2020.
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FIR No. 002673/2020
PS Hari Nagar

22.06.2020
Present : Ld. APP for the State.

None for applicant.

Report not received from the Jail Authority concerned.

Lot fresh report be called from the Jail Authority concerned in

terms of previous order for 26.06.2020.
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FIR No. 033263/19
PS Ranhola

22.06.2020
This is application for seeking report from the Jail Authority

concerned qua the release of the accused.
Present ; Ld. APP for the State.

None for applicant.

Report has already been received. As per the report of Jail
Authority concerned, the accused Rahisuddin s/o Atiq not released from
JC as he is wanted in two other cases bearing FIR no.30998/2020 U/S
379 IPC PS Wazirabad and DD no.27A dated 22.01.2020, u/s 103 DP Act,

PS M.S Park.

None has been appearing in the matter for last several dates

In view of the above, the applicatio

of hearing.
disposed off.
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FIR No. 130/2012
PS Mianwali Nagar

22.06.2020

This is application for passing the order on the point of charge.

Present : Ld. APP for the State.

None for applicant despite calls.

Be put up before the court concerned g jurisdiction of

PS Mianwali Nagar for 23.07.2020.
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FIR No. 441/2020

PS Rajouri Garden

Uls 392/411i34 PC &
25/27 Arms Act

St. Vs Sarabjeet Singh @

Sarab @ Harry

22.06.2020
Present : Ld. APP for the State.

Ld. counsel for accused.

This is an application for bail filed on behalf of the accused Sarabjeet Singh

@ Sarab @ Harry.

Heard. File perused. Acc
nted bail. Recovery has already been effected. No fruitful

used is in JC since 10.05.2020. Co-accused 1S

stated to have already been gra

purpose shall be served by keeping the accused behind the bars. Considering the facts

ccused is admitted to bail on his furnishing personal bond N

and circumstances of case, a
he

the sum of Rs. 20,000/- with one surety of the like amount and further subject 10 1

e investigation as and when required, shall not contact

condition that accused shall join th
manner and desist from doing anything which may

the complainant/witnesses in any

hamper the due process of law.
Bail application disposed of accordingly.

Copy of the order be given dasti to Ld. Counsel f cused as prayed for.

(Deepal Kumar-1)
DutyMM (W Sﬁ?@melhi
22.06.2020
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FIR No. 611/2020
PS Nihal Vihar

22.06.2020

This is application for release of vehicle bearing no. PB-11CB-8401
on superdari on behalf of the applicant Sunny Jain has been moved.

Present . Ld. APP for the State.

None has appeared on behalf of the apphcant despie

repeated calls.

ey

Record reveals that earlier also none had appeared (0
‘ L ot repnatod
pursue the present application. It appears that applicant 1s not inieresies

in pursuing of his application.
%
Accordingly, the present application 15/ dismussed for non

{

L_//"‘\
|
/
/
\ (Deepyk /L’\umar-i)
. DutyMM (Wgst)/ THC/Delh

prosecution.
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FIR N0.0069/2020
PS Mundka
22.06.2020
This is an application for releasing vehicle No. DL-9SAP-8079 on superdari.
Present:- Ld. APP for the State. s

Sh Naresh Kumar, brother of the applicant.

Report has been filed on behalf of 10. Same be taken on record. Heard. Perused.

Instead of releasing the vehicle on superdan, | am of the considered view that the vehicle
has to be released as per directions of Hon'dle Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujrat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been reterated
by Hon'ble Delhi High Courn in case tted as Manijit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014 wherein it has baan hald thar -

“1. Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking phorographs of the vehicle, valuation report, and a security bond.

2. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

the exception.

5. If the vehicle is insured, the court shall issue notice to the owner and the insurance
company for disposal of the vehicle. If thare is na response or the owner declines to take the vehicle or
informs that it has claimed insurance/released its right in the vehicle to the insurance company and the
insurance company fails 10 =ke possessian of the vehicle, the vehicle may be ordered to be sold in
auction.

6. If a vehicle is not claimad by the accused, owner, or the insurance company or by a third
person, it may be ordered 1o be sold by auction.”

Considering the facts and circumstances and law laid down by higher courts, vehicle No. DL-
9SAP-8079 in question be released 1o e rightfullregistered owner on furnishing security bond as per
valuation report of the vehicle. After preparation of panchnama of the vehicle and furnishing of security
bond as per directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

panchnama and valuation report shall be filed in the court alongwith charge sheet. Copy of

“\A

this order be given dasti 1o appiicant.
10 is directed to get the vehicle insured, if not alrg

sured before its release on

superdari.
(Deepak Ki par- 1)
DutyMM (West) HCIDelhl
22.06.2 20
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FIR No. 267312020
PS Hari Nagar

22.06.2020

An a_Pplication for release of personal search articles on behalf of the
applicant/accused Rohan @ Chotu has been moved.

Present : Ld. APP for the State.
None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested
in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

22.06.2020
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FIR No. 0186/2020
PS Paschim Vihar

22.06.2020

This is an

Present.- application for releasing vehicle No. DL-10CD-4354 on superdari.

Ld. APP for the State.
Applicant Saurabh Khanna in person.
Report has been filed on behalf of 10. Same be taken on record. Heard. Perused.
has (0 b rele;gz;ezc; of rek?asirTg the vehicle on superdari, | am of the c?nsidered view that trxe vehicle
per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujrat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been reiterated
by Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014 wherein it has been held that
‘1. Veehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle, valuation report, and a security bond.

2. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

3. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

4. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception. |

5. If the vehicle is insured, the court shall issue notice to the owner and the insurance
company for disposal of the vehicle. If there is no response or the owner declines to take the vehicle or
informs that it has claimed insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be ordered to be sold in
auction.

6. If a vehicle is not claimed by the accused, owner, or the insurance company or by a third
person, it may be ordered to be sold by auction.”

Considering the facts and circumstances and law laid down by higher courts, vehicle No. DL-
10CD-4354 in question be released to the rightful/registered owner on furnishing security bond as per
valuation report of the vehicle. After preparation of panchnama of the vehicle and furnishing of security
bond as per directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

panchnama and valuation report shall be filed in the court alongwith charge sheet. Copy of

this order be given dasti to applicant.

M (Wegt)/ THC/Delhi
22.06.2020
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